
IN THE CNTRJJ JPMINISTRATIVE TRLBUN 
CUTTACK BNCH: CUTTzCK. 

ORIGII\AL APPLICATION NO:164 OF 1994 

Date ofcjsjon; April 4,1994 

Prernananda Baral 

Versus 

Union of India & Others 

Applicant 

Re spondents 

(FOR INsTRucr IONS) 

IL, Whether it be referred to the reporters or not? 

2. Uhether it be circu1aed to all the Benches of the /ct' 
Central Admjjstrat1ve Tribunals or not? 
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(H.R1JEND,A 	I) 	 (i<. P. ACHM.YA) 
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CNTR4L AMINJATIV TR13UAL  

CUTTAcK BENCH: CTJTTACK 

Original Application No.164 of 1994 

Date of decision :April 4,1994 

Premananda Baral 
	

Applicant 
Versus 

Union of India & Others 	.. 	 Respondents 

For the Applicant 

For the Respondents 

M/s B.M.Patnaik, K.C.Mishra, 
S.0 .Udgata,i.L.Satpthy, 
R.F. Dash,  S .K.P anda, 
Advocates. 

Mr. D.N. Mishra,Standing Counsel 
(Railways). 

CORiM: 

THE HONO(JRAI3LE MR, K,P, ACHPRYA, VICE CHAIRMAN  

THE HONO(JRABL MR .H..AJENDRA PRAS)), MEMBER( 41.) 

JUDGMENT 

K.P .ACHRLA,V.C. In this application under section 19 of the 

Administrative Tribunals Act,1985, the Petitjoir prays 

to 'ive a direction to the Opposite Parties to allow the  

petit ioner to appear before the interview Board. 

2• 	We have heard Mr. Satpathy learned counsel for 

the petitioner and Mr. L.N. Mishra learned Standing 

Counsel(Rly.). Mr. Satpathy informed us that the 

petitioner has been called Tin the intervie;.Therefore, 
k 

the application is disposed of as infructuous.No Costs. 

3. 	Mr.Satpathy learned counsel appearing for the 

Petitioner submitted that leave be granted to the petitioner 

to file another application if iy cause of action arises 

in his favour, No heave is required. 

NEMR (APrRAIV) 	 CE VI-CHALMAN 
02? ,4-P 9. 

Oeptral Admr. Tribunal, 
ULt:k Benc'n/K.Mohanty/45 •94 


